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Report of the committee duly constituted in the OA No. 535/2019 titled

as Suresh Kumar Vs M/s Kapoor Industries Ltd. & ors.

Background

The complaint has been made in the Hon’ble NGT regarding discharge of chemical waste
on the ground through illegal boring bore well and underground pipes by Respondent
Nos.1 & 2 M/s Kapoor Industries Ltd. and M/s Lepro Herbals Private Ltd. in Panipat. The
said units i.e. M/s Kapoor Industries Ltd. is manufacturing towels and M/s Lepro Herbals

Private Ltd. is in the process of extraction of herbs using solvent/alcohol.

The said matter OA no. 543 of 2019 was listed before this Hon’ble Tribunal on 01.08.2019
where this Hon’ble Tribunal please to pass an order dated 01.08.2019 operative part of
which is as under:

“Let the factual and action taken report in the matter be furnished by the nominees of
the Central Pollution Control Board (CPCB) and the Haryana State Pollution Control Board

(HSPCB) within one month by e-mail at judicial-ngt@gov.in. The HSPCB will be the nodal

agency for coordination and compliance.”
Copy the order dated 01.08.2019 passed by Hon’ble NGT is attached as Annexure-A
In Compliance of the order passed by Hon’ble NGT, Principal Bench, New Delhi in OA No
535/2019 the team of following officer was constituted for inspection of the units
mentioned in the referred complaint:

i. Sh. Mukesh Balodhi, Scientist “D”, CPCB, New Delhi.

ii. Sh. Rajesh Kumar Garhia, Sr. Scientist HSPCB, Panipat, (Nodal Officer nominated
by Haryana State Pollution Control Board)

The above said team inspected the units mentioned in the referred complaint on

26.08.2019.

The methodology adopted by the joint team for investigating the matter:
o Visit to the site of the units mentioned in the complaint.
e Check the status of compliance of Environmental laws.
o Collection of effluent sample from the unit.

e Check the status of borewells provided by the units.
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Observations made by the team during inspection on 26.08.2019 of unit M/S Kapoor
Industries Ltd., G.T.Road, Village- Machouralli, Teh. Samalkha, Panipat

The unit M/s Kapoor Indutries Ltd., G.T.Road, Village- Machouralli, Teh.
Samalkha, Panipat is a red category unit and is engaged in manufacturing of Towel. The
manufacturing process involves Rewinding, Wraping, Sizing, Weaving, Inspection, shearing,
Dyeing & Washing, Cutting, Stitching, metal Detection, Dispatch. The unit has obtained
consent to operate form the Board under Water Act, 1974 and Air Act, 1981 for the period
1.04.2016 to 31.03.2021 vide no. 19570815PITCT02506905 dated 31.12.2015. The
permitted total water generation from the unit is 2075 KLD for trade effluent and 275 KLD
for domestic effluent as per consent to operate granted to the unit whereas the unit was
found generating 1600-1700 KLD of trade effluent and 80 KLD of domestic effluent as
verified by the team from the log book maintain by the unit for ETP and STP respectively.
The unit make use of Dye & Chemicals and cotton yarn as raw material. The unit has
provided Effluent treatment Plant for the treatment of trade effluent provided by the unit
and Sewage Treatment Plant for treatment of domestic effluent provided by the unit. Copy
of consent to operate is enclosed as Annexure R1. The sample for the outlet of treatment
plant was collected during the time of inspection and parameters received vide Analysis

Report no. 868 dated 30.08.2019 are given in table below:

Table 1
Name of Parameters Standards as Per EP Act, Result (mg/1) ]
1986 (mg/1)
 pH | 559 7:3
BOD 30 ' 26
COD 150 144
SS 100 48
0&G 10 ND
Ammonical Nitrogen 50 13.8
Sulphide 2.0 T 0.4
. Phenolic compound 1.0 ND
Total Chromium 20 ~ND N
| Total Dissolved Solid | 2100 | 1290
| Sodium Absorption Ratio | 26 06
(SAR)
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From the above table it can be observed that Effluent treatment Plant provided by
the unit is adequate to treat the trade effluent generated by the unit. The copy of analysis
report is enclosed as Annexure-R2. Some of the photographs collected during the

inspection of site are as under:

Collection tank for the effluent generated by the unit.




Colour removal unit provided by the unit

Hazardous waste storage room

Flow meter installed at borewell



Borewell with flow meter provided by the unit

The unit was inspected to check the discharge of chemical waste through illegal bore
as alleged by the complainant in his application. During inspection no such illegal bore was
found which may lead to discharge of any effluent into sub soil water. The unit has made
connection to Common Effluent Treatment Plant (CETP) installed by Haryana Shahri Vikas

Pradhikaran (HSVP) for discharge of effluent generated by the unit.

Detail of Tubewell provided by the unit:

The unit make use of water in their unit for process as well as for domestic purpose
only through Ground water. The unit has provided 5 no. of submersible with tubewell for
withdrawal of ground water. Permission has been obtained by the unit for withdrawal of
ground water from Central Ground Water Authority (CGWA) vide no.

CGWA/NOC/IND/ORIG?2017/2502 dated 27.03.2017 (Copy enclosed as Annexure - R3).

~
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The permission has been granted to the unit to abstract 2100 cu.m/day (not exceeding
7,35,000 cu.m/day) by CGWA. Presently the unit is extracting 1700-1800 KLD of ground
water verified by team from the log book maintained by the unit. Piezometer with flow
meter has been provided by the unit on the submersible provided by the unit for extraction
of ground water. The ground water quality has been checked by CGWA and the analysis
report dated 27.08.2019 parameters received are given in table 2. The copy of report of
CGWA is attached as Annexure- R4. The unit has also adopted 12 no of ponds outside the
premises of the unit for recharging of rain water in compliance of condition imposed by
CGWA for obtaining permission for withdrawal of ground water. As per report of CGWA all

the recharging facility provided by the unit outside the premises are in working conditions.

Table: 2
Name of Parameter Permissible limit as BIS Result (mg/l)
specification 1IS: 2012
(mg/1)
B pH 6.5-8.5 ' 7.19
Electrical Conducitvity | --- 1985
(uS/cm)
C03 --- 0
HCO3 513
Cl+ | 1000 ' a T
NO3 45 7.0
S04 400 39
F+ 1.5 0.89
PO4 = <0.10
Ca+ 200 32
Mg+ 100 44
Na --- 362
K i 6.0
Sin2 --- 12
CaCo3 600 260
i Cd No relaxation BDL
Cu 15 BDL
Mn 0.3 BDL
Pb No relaxation BDL
Zn 15 0.026
Fe No relaxation 0.010
B TOC (NPOC) e BDL B
—
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The permissible limit in the above table has been taken from IS Drinking Water
specification 1S 10500:2012 in the absence of alternate source. CGWA has recently
inspected the said unit on 22.08.2019 to check the compliance of conditions of NOC. The

copy of Spot Inspection Report of CGWA is enclosed as Annexure R5.

Status of Air Pollution:

The unit has installed to boiler of capacity 30 ton/hr using rice husk as fuel. Multi
cyclone and Bag house has been installed as Air Pollution control Device. On line
continuous monitoring system has been provided by the unit which is connected to CPCB
and HSPCB server. The result of air emission found during inspection is 47 mg/Nm3
against the limit of 150 mg/Nm3 which is within prescribed standard. The unit has made
agreement with M/s Gahlyan Loading & Unloading company for disposal of boiler ash. The
contractor make use of ash for manufacturing bricks and land filling Purpose. The copy of

agreement is enclosed as Annexure- R6.

Status of Hazardous Waste Management:

The unit has obtained authorization from HSPCB under HWM Rules, 2016 vide no.
19570815PITCTOHWM2506905 dated 31.12.2015 for the period 1.04.2016 to 31.03.2021
(copy enclosed as Annexure R7). The unit has made agreement with GEPIL for disposal of
hazardous waste and with M/s Total Waste management Project, Copy of agreement is
enclosed as Annexure R8. The unit has provide proper temporary storage room within

premises for storage of hazardous waste.

Besides this the unit has also obtained certification from different international
reputed organization such as Global Organic Textile Standard (GOTS), International
Certificate Services Pvt. Ltd. (ICS), System Certificate (SGS) and OEKO-experts in the field of

textile.
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Observation by the team during inspection on 26.08.2019 of unit M/S Lepro Herbal
(P) Ltd. Industries Ltd., G.T.Road, Village- Jhattipur, Teh. Samalkha, Panipat.

The unit M/s Lepro Herbal (P) Ltd., GT Road, Village Machouralli, tehsil Samalkha,
Panipat is engaged in manufacturing of herbal medicines is a red category unit. The
manufacturing process involves grinding of herbs, extraction, purification, drying, grinding,
sieving, finished product. The unit has obtained consent to operate form the Board under
Water Act, 1974 and Air Act, 1981 for the period 1.10.2018 to 30.09.2020 vide no.
313106018PITCT05464354 dated 10.08.2018. The total water generation from the unit is
22 KLD for trade effluent and 2 KLD for domestic effluent. The unit has provided Effluent
treatment Plant for the treatment of trade effluent provided by the unit and Sewage
Treatment Plant for treatment of domestic effluent provided by the unit. Copy of consent to
operate is enclosed as Annexure R9. The sample for the outlet of treatment plant was
collected during the time of inspection and parameters received vide Analysis Report no.

869 dated 30.08.2019 are given in table below:

Table 3
~ Name of Parameters | Standards as Per EP Act, ~ Result (mg/1)
1986 (mg/l1)
pH 5.5-9 7.3 *
~ BOD | 30 | 2
~c¢cop | 150 112
- ss 100 43
0&G | 10 ' 1.0

From the above table it can be observed that Effluent treatment Plant provided by
the unit is adequate to treat the trade effluent generated by the unit. The copy of analysis

report is enclosed as Annexure-R10.

The unit was inspected to check the discharge of chemical waste through illegal bore
as alleged by the complainant in his application. During inspection no such illegal bore was
found which may lead to discharge of any effluent into sub soil water. The unit has made

connection to Common Effluent Treatment Plant (CETP) installed by Haryana Shahri Vikas
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Pradhikaran (HSVP) for discharge of effluent generated by the unit. Some of the

photographs collected during the time of inspection are shown below:

s

FAL Dl

Sample from outlet of ETP collected by the team.
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Component of ETP provided by the unit
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WASTE
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Hazardous waste stofge room provided by th

e unit

Checking of MLSS in ETP by the team
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Borewell provided by the unit with flow meter.

Detail of Tubewell provided by the unit:

The unit make use of water in their unit for process as well as for domestic purpose
only through Ground water. The unit has provided 2 no. of submersible with tubewell for
withdrawal of ground water 74 m3/day. The borewell was constructed in the year 1992 by
the unit. The unit has made application to CGWA for grant of permission for extraction of
ground water on 31.05.2017 and same is pending before CGWA for permission. Copy of
receipt of application submitted to CGWA is enclosed as Annexure - R11. The sample of
ground water was collected by the team during the team to assess the ground water

quality. The parameters received vide analysis report no. 869A dated 31.08.2019 are given

in table below:
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Table: 4

Name of Parameter Permissible limit as BIS Result (mg/l)
specification IS: 2012
(mg/1)
pH ‘ 6.5-8.5 " 7.1
Electrical Conductivity - 1910
(S/cm)
55 -- 09
BOD e ND
COoD - ND
TDS 2000 1340
Chlorides 1000 212
Total Hardness 600 380
Ammonical Nitrogen No relaxation ) ND
Phosphate - 0.7
Nickel No relaxation ND
[ron No relaxation ND
Total Chromium No relaxation ND
Cyanide No relaxation ND
Zinc 15 ND
Magnesium 100 31
Sulphate 400 208
Flouride 1.5 0.8
Calcium 200 B 52

The permissible limit in the above table has been taken from IS Drinking Water
specification IS 10500:2012 in the absence of alternate source. Copy of analysis report is
enclosed as Annexure R-12. The permission for extraction of ground water is pending

with CGWA.

Status of Air Pollution:

The unit has installed to two boilers of capacity 3 ton/hr and 6 ton/hr using rice
husk as fuel with single stack. Multi cyclone and Bag house has been installed as Air
Pollution control Device. On line continuous monitoring system has been provided by the

unit which is connected to CPCB and HSPCB server. The result of air emission found during
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inspection is 29.30 mg/Nm3 against the limit of 150 mg/Nm3 which is within prescribed

standard. The unit dispose of its boiler ash through land filling.

Status of Hazardous Waste Management:

The unit has obtained authorization from HSPCB under HWM Rules, 2016 vide no.

313106017PITCTOHWM2537693 dated 27.03.2017 for the period 1.04.2017 to

31.09.2021 (copy enclosed as Annexure R-13). The unit has made agreement with GEPIL

for disposal of hazardous waste, Copy of agreement is enclosed as Annexure R-14. The

unit has provided proper temporary storage room within premises for storage of

hazardous waste.

Conclusion and Recommendation

1.

That the unit mentioned in Complaint was not found in any illegal activity for
discharging any chemical waste water through boring in ground water as alleged in
the complaint.

That the unit M/s Kapoor Industries Ltd., GT Road, Village Machourali, Panipat has
obtained permission form GGWA for extraction of Ground water and has also been
inspected by CGWA on 22.08.2019 to check the quality of ground water which is
within prescribed standard.

That the unit M/S Lepro Herbal Pvt. Ltd., Village Jhattipur, GT Road, Panipat has
submitted application of withdrawal of ground water to CGWA on 31.05.2017 for
which permission is pending with CGWA. The ground water sample collected on
26.08.2019 shows parameter within prescribed standard.

That the only source of water for both the unit mentioned in complaint is ground
water used for domestic as well as industrial purpose thus their is no chance that the
unit will inject any chemical water into ground water.

That the sample report of ground water for both the unit shows parameters within
prescribed standard confirming that no chemical waste is discharged into subsoil

water.



That both the units mentioned in complaint have valid consent to operate under
water Act, 1974 and Air Act, 1981. Also Authorization under HWM Rules, 2016 has
been obtained by the unit.

That both the unit have installed proper Effluent treatment plant for treatment of
industrial effluent. The sampling report of treated effluent has been found within
prescribed standards of the effluent sample collected during the time of inspection.
That both the units have provided online continuous monitoring system at the outlet
of their ETP and At stack of their boiler showing that the parameters are within
prescribed standards.

The unit has made agreement with authorized service provider for disposal of theirs

hazardous waste generated in the form of ETP sludge.

Signed by:
\ % -
(Sh. Mukesh Balodhi, (Sh. Rajesh Kumar Garhia, Sr. Scientist,
Scientist “D”, CPCB, New Delhi) HSPCB, Nodal Officer, Panchkula)
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Pvnexure — A .

Item No. 08 | Court No. 1
'l

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 535/2019

Suresh Kumar Applicant(s)

Versus

M/s. Kapoor Industries Ltd. & Ors. Respondent(s)

(Report filed in O.A. No. 535/2019)

Date of hearing: 01.08.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE S.P., WANGDI, JUDICIAL MEMBER
HON'’BLE MR, JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’'BLE DR. NAGIN NANDA, EXPERT MEMBER

Mr. Medhanshu Tripathi and Mr. Mancj Sehgal,

For Applicant(s):
Advocates

ORDER

r-] Grievance in this application is against discharge of chemical

waste on the ground through illegal bore wells and underground

pipes by Respondent Nos. 1 & 2 M/s Kapoor Industries Ltd. and M/s

Lepro Herbals Private Ltd. in Panipat District, Haryana. The said

units are manufacturing towels and herbal medicines using

\ chemicals.

Let a factual and action taken report in the matter be furnished
CB) and the

by nominees of the Central Pollution Control Board (CP

' s th by
Haryana State Pollution Control Board (HSPCB) within one mon

15 Scanned with CamScanner



e-mail at judicial-ngt@gov.in. The HSPCB will be the nodal agency for+4

coordination and compliance.

A copy of this order be sent to the CPCB and the HSPCB by e-

mail for compliance.

The applicant may furnish a complete set of papers to the

CPCB and the HSPCB and file an affidavit of service within one week.
List for further consideration on 21.10.2019.
Adarsh Kumar Goel, CP

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

August 1, 2019
Original Application No. 535/2019

DV
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—_— HARYANA STATE POLLUTION CONTROL BOARD
";'5; C-11, SECTOR-6, PANCHKULA
VSRR Website — www.hspeb.gov.in E-Mail - hspeb.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73
No. HSPCB/Consent/ : 1957081SPITCTO2506905 Dated:31/12/2015
To

M/s :Kapoor Industries Ltd.
12th Mile Stone, Vill. Machroli, G. T. Road, Panipat
PANIPAT

Subject: Grant of Consent to operate for discharge of effluent under section
25/26 of the Water(Prevention & Control of Pollution) Act, 1974,
from 01/04/2016 - 31/03/2021

Please refer to your consent application received on dated 2015-12-22 in Regional Officer.
Panipat on the subject cited above.

With reference to your above application for consent for the discharge of domestic effluent
and trade effluent under Water (Prevention & Control of Pollution) Act, 1974 hereinafter referred as
the Act M/s Kapoor Industries Ltd. is hereby authorized by the Haryana State Pollution Control
Board, to discharge their effluent arising out of their premises in accordance with the terms and
conditions as mentioned below:-

I.  The daily quantity of domestic effluent from the factory shall not exceed 275 KLD

[0

The daily quantity of the industrial effluent (Process, floor & equipment wash, cooling and
bleed water) from the factory shall not exceed 2075 KLD

3. The industry has been assessed for the purpose of Consent to operate fee with investment
cost (Iand, building, plant and machinery) of Rs. 13530.0 Lakh. In case the investment cost
varies as per the annual report for the years duly audited by the Chartered Accountant,
the difference of Consent to operate fee, if any, arises, the industry shall pay the same
amount within one month of the receipt of notice from the Board in this regard.

4. The consent to operate shall be valid for the period from 01/04/2016 - 31 /03/2021

5. The industry shall ensure that various characteristics of the effluents remain within the tolerance
limits as specified in EPA Standard and as amended from time to time and at no time the
concentration of any characteristics should exceed these limits for discharge.

6. The industry would immediately submit the revised application to the Board in the event of any
change in the raw material in process, mode of treatment/discharge of effluent.

In case of change of process at any stage during the consent period, the industry shall submit
fresh consent application alongwith the consent to operate fee, if found due. which may be on
any account and that shall be paid by the industry and the industry would immediately submit
the consent application to the Board in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of discharge, treatment facilities etc.

7. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

8.  The industry shall not discharge any altered quantity/quality of the trade/domestic effiuent
without prior permission of the Board.
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Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

The industry shall pay the balance fee, in case it is found due from the industry at any time later
on.

In case the industrial unit uses the Municipal/ HUDA/Industrial Estate Sewerage system for
disposal of effluent for the final disposal they will submit the sewerage connection certificate.

If the industry fails to adhere to any of the conditions of this consent to operate order. the
consent to operate so granted shall automatically lapse.

The industry will plant minimum three varieties (Eucalyptus, Su Babul or any suitable variety)
of trees in the vacant area.

The consent to operate under Air (Prevention & Control of Pollution) Act, 1981 should be
obtained.

The industry shall obtain Authorization under Hazardous Waste (Management handling and
transbonding movement) Rules, 2008 as amended to date.

The industry shall install separate Energy Meter for ETP and also maintain log book for energy
and chemical consumption.

The industry shall obtain permission from Irrigation Department for discharging effluent into
any drain/water bodies.

If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

The industry shall provide non-leachate storage facilities for storage of Hazardous Waste or
dispose off same in the common facilities & will adhere to the norms laid down as per the
amended notification under HWTM Rules, 2008

The industry shall submit A/R once in 3 months in case of 17 categories and other categories.
The L&M shall submit A/R once in 6 months.

The industry shall comply the Public Liability Insurance Rules, 1991, as amended to date.
The industry shall submit Environmental Audit /Report once in a year.

The industry shall obtain Environmental Clearance, if applicable as per MOEF Notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of ETP.
In case of bye passing the effluent the consent to operate shall be deemed revoke.

The industry shall comply all the Directions/ Rules/Instructions issued from time to time by the
Board.

Specific Conditions :

Other Conditions :
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1. 1. That the unit shall submit analysis report on yearly basis and keep all the
parameters within the prescribed limits and shall comply with all the Norms
and Rules as prescribed in the Act

2. That the unit will provide separate energy meter on their APCM/ETP and
maintain the Log Book for energy consumption.

3. That the unit will provide inter locking arrangement of DG set with
APCM/ETP and shall have separate D.G. set to ensure regular and effective
running of pollution control devices.

4. That the unit will not add any polluting process/ machinery and also not to
add any process which generates water pollution without prior permission of
the BOARD.

5. That the unit will adopt cleaner technology thereby reducing pollution load.

6. That the unit will apply for CTO before 90 days of expiry of CTO along with
all required documents as per policy .

7. The unit will deposite balance CTO Fee as policy of the Board.
8. That the CTO so granted shall become invalid in case of violation of any of
the above law/Rules/ conditions. '

Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,
Panchhkula.

---1t is system generated certificate no signature is required---
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- HARYANA STATE POLLUTION CONTROL BOARD

"""""‘"w C-11, SECTOR-6, PANCHKULA
UEPER Website — www.hspeb.gov.in E-Mail - hspch.pkl@sifymail.com
Tele Fax No. - 0172-2577870-73
No. HSPCB/Consent/ : 19570815PITCTOHWM2506905 Dated:31/12/2015
To.

M/s :Kapoor Industries Ltd.
12th Mile Stone, Vill. Machroli, G. T. Road, Panipat
PANIPAT

Subject: Grant of consent for emission of Air under section 21/22 of the Air
(Prevention & Control of Pollution) Act, 1981, from 01/04/2016 to
31/03/2021

Please refer to your consent application received on dated 2015-12-22 in Regional Officer .
Panipat on the subject cited above.

With reference to your above application for consent for the emission/ continuation of
emission of S.P.M. air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,
1981 hereinafter referred as the Act.

M/s Kapoor Industries Ltd. are authorized by the Haryana State Pollution Control Board to
discharge their air pollution being emitted out of their factory premises in accordance with the
condition as mentioned below:-

I.  The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

-2

Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

3. Adequate facilities should be provided for sampling viz sampling holes at specified locations
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

4. The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

5. The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

6. The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other
empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

7. A green belt (having sufficient tall and dense tree) around the factory should be provided.
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18.
19.

20.

21.

22.

All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

All solid wastes arising in the factory premises shall be properly graded and disposed of by:-

(i) In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.

(il) Composting in case of bio degradable materials.

(iii) If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

The applicant shall either:-

a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.

b). Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

There should not be any fugitive emission from the premises.

The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules.2008.
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24,

26.

27.

28,

29.

30.
3.

32.
33.
34.
35,

36.
37.

38.
39.

(a) The industry shall discharge all the gases through a stack of minimum height.

(b) The height of stack shall conform to the following criteria:

(i) H = 14.Q70.3 Where sulphur-dioxide is emitted.

Q = Sulphur dioxide emission as Kg/hr.

(ii) H = 74 Q"27 where particulate matter is emitted.

Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.

(ii))The minimum stack height should be 30 Mts.

Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility. liabilities of penalties to which the applicant is or
may be subject.

The industry shall maintain the following record to the satisfaction of the Board.

I. The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.

2. Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.

The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels. mechanical equipment etc. which are likely to
cause environment pollution.

The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required. The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

The industry shall provide acoustic chambers on DG sets to control noise pollution and ensure
noise level within the permissible limit.

The industry shall submit on site/off site emergency plan, if required.

The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

The industry shall comply the public liability insurance Rule, 1991 as amended to date.

The industry shall submit Environmental Audit report once in a year.

The industry shall comply noise pollution (Regulation and control) Rules. 2000.

The industry shall install ambient air station in case of 17 & other categories large & ::'n_ed‘i um.
The industry shall obtain environmental clearance, if applicable as pér MOEF n;tit%cz;l'.ionj ¢
The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.

In case of bye passing the emissions, the consent shall be deemed revoked.

The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time 1o time.

Specific Conditions :

Other Conditions :
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1.

1. That the unit shall submit analysis report on yearly basis and keep all the
parameters within the prescribed limits and shall comply with all the Norms
and Rules as prescribed in the Act

2. That the unit will provide separate energy meter on their APCM/ETP and
maintain the Log Book for energy consumption.

3. That the unit will provide inter locking arrangement of DG set with
APCM/ETP and shall have separate D.G. set to ensure regular and effective
running of pollution control devices.

4. That the unit will not add any polluting process/ machinery and also not to
add any process which generates water pollution without prior permission of
the BOARD.

5. That the unit will adopt cleaner technology thereby reducing pollution load.

6. That the unit will apply for CTO before 90 days of expiry of CTO along with
all required documents as per policy .

7. The unit will deposite balance CTO Fee as policy of the Board.
8. That the CTO so granted shall become invalid in case of violation of any of
the above law/Rules/ conditions. *

Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,
Panchkula.

---It is system generated certificate no signature is required---
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Amnerure— R
____ Laboratory Of The

H_al'Yana State Pollu
Vikas Sadan Ist Flo

HARYANA__STATE
B e g ey
—e

e
e et by
[ 74

' TR
tion Control Board 2332596

or Gurgaon

FORM J (See Rule 20)

Report No.:868
Dated 30" August, 2019

1; ht_ereby, Certify'that I Ramniwas Sharma as Board Analyst, duly appointed under sub
section (2) of section 53 of water (Prevention and Control of Pollution) Act, 1974 (6 of 1974)

received on the 27" day of August, 2019 from Sh Rajesh Ghari i i

o . aria, Senior Scientist, Sh,
Mukesh Baldoni, Sc 'D’, (CPCB) and SH. Amrish Kumar, JEE a' sample of liquid Trade
effluent of M/s Kappor Industries Ltd, 12" Mile Stone, Village. Machro li, G.T Road,

?anipat cpl!ected on 26/08/2019 Sample from Outlet of ETP for analysis. The Sample was
in a condition fit for analysis reported below: -

I further certify that I have analysed the afore-mentioned sample from 27/08/2019 to
30/08/2019 and declare the result of analysis to be as follow;-

Sr. Parameters

Result | Method of Testing |

o Outlet of ETP ‘
L. Colour Almost Colourless | As per relevant parts of i[
= O | gt |
- gy yors i) Examination of water and
4. Suspended Solids ma/| 48 waste water APHA(22"
5. B.O.D. for 3 days at 27°C mg/| 26 edition)
6. C.0.D mg /I 144 |
7s Oil & Grease mg/| ND
8. Conductivity us/cm 2340
9 Ammonical Nitrogen as N mg/I 13.8
10 Sulphide as S mg/I 0.4
) Phenolic Compound as CeHsOH mag/I ND
12 Total Chromium as Cr mg/I ND
13 Total Dissolved Solid mg/! 1290 |
14 Sodium Absorption Ratio (S.A.R.) 06 .

tainer had its seals found intact in order; slip on the container had the signature of the
Container _

ustry/unit and the board representative.

representative of the ind "
Signed this on 30" August, 2019 | L

Bo rcr ﬁft{a'l‘ffﬁ

Laboratory of the
Haryana State pollution Control Board

Vikas Sadan, Gurgaon

To
mber Secretary
T-Igiypgﬁa State Pollution Control Board

c-11, Sec. 6, panchkula (Haryana)

24 Scanned by CamScanner




Avnexure — R3,

T e e 4

A

¥

MEMBER SECRETARY - s & =
Government of India
Central Ground Water Authority
Ministry of Water Resources,
River Development & Ganga Rejuvenation

—n

-9

= $B1201712502
NOC No:- CGWANOC/ND/OR Dated =97 WR 2017

File No:- 21-41S37IHR/AINDI2016

To!
Q : /s Kapoor Industries Ltd.. _
: 12th Milestone Village Machrali, - &
G.T. Road, Panipat. -
District Panipat, Haryana-132101

P—

Sub:- NOC for ground water withdrawal to Mis Kapoor ;ndus{,htdes Ltd., in respect
of their existing fextiles manufacturing unit located at 12° Milestone, Village
| Machroli, G.T Road, Panipat, Block Samalkha, District Panipat, Haryana - reg.

RBefer to you application on the above cited subject. Based on recommendatiorts of
Regional Dwector, Central Ground Water Board, North Westen Region, Chandigarh
vide their recommendations dated 16/08/2016 and further deliberations on the sub?ect.
the NOC of Central Ground Water Authority is hereby accorded to Mis Kapoor
industries Ltd., in respect of their existing textiles manufacturing unit located at
1 'ﬁfﬂ‘eatone, Village Machroli, G.T Road, Panipat, Block Samalkha, District
Panipat, Haryana. The NOC is, however subject to the following conditions:-

@ 1. The firm may abstract 2,100 ¢u.m/day (and not exceeding 7,35,000cu.mlyeat) of .
: ground water, through existing five (5) tubewells only. No additional ground water
‘ : glzss&action structures to be constructed for this purpose without pricr approval of the
GWA. _ :
I 2. All the wells to be fitted with water meter by the firm al its own-cost and monitoring of
ground water abstraction to be undertaken accordingly onsregular basis, atleast once in
a month. The ground water quality to be monitored twice in a year during pre- monsoon
and post- monsocon periods. =t
3. Mfs Kapoor Industries Ltd., shall, in consultation with the Regional Director, Central
Ground Water Board, North Western Region, Chandigarh implement ground water
recharge measures atleast 1o the tune of 14,40,000 cu.mlyear as proposed, for
augmenting the ground water respurces of the area within six months from the da'te of
issue of this letter. In addition, the firm shall adopt 2 ros. viltages for Water Security
Plan in District Panipat. Haryana. The necessary guideline for the Whter. Security Plan
1S available on website of Ministry of -\E{-,?;i_,er Resources. RD & G loiwntirs o o in
Both the Demand Side Managerient /Sdpply Side Managerieht With manienance of
WERSLBIBEK - 2, Wing - 3, SEetor - 1, AR Potarm. i Ml S i e
L e R R
Website : wwiv.gwa noc.gov in = .
e ﬁ'\’.'ﬁ::!“r' wa

- .
¥ g s aF
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/ "2Eiage stutores at its own cost. Firm to take up area specific plantation 4

A sl b said villages 1o be ensured and a oomprehensN? p?ar’t t
! e et Lwiector,. CGWB. Firm shall also undertake periodic m

e esharge measures. Firm to take up recharge measures alongwith proy
Lrniiry water and sanitation for 5 Nos. of primary schools in adjacent v—ﬂfﬁm.

4 Tne photographs of the recharge structures after completion of the_safgg .
furmstied 'mmediately 1o the Regional Director, Cent‘ral‘ Grqund W{-—ﬂei_' ozrd, B :
Western Region, Chandigarh for verification and under intimation _{o t_hfs ofﬁaé_. oA
5. The firm at #s own cost shall install four %r__,piezometers fitted with autom_aﬁc “m“
level recorder haying telemetry system at s{itable locatipns and ax;s.cute ground W'm
regime monitoring programme in and around the project area an regular basis 4n
consultation with the Central Ground Water E8ary, North Western Region, Chandigarh.
6. The ground water monitoring data in respect of S.No. 2 & 5 to be submitted to Cenftral
Cround Water Board, North Western Region,Chandigarh on regular basis at least once
nayear, . -

‘ 7 The e sh ail ehsure proper recycling and reuse of waste water after adeguate

freatriarifs - Sl SR

8. Actiontsker, report in respect of S.No 1 to 7 may be submitted to CGWA within one
year péiiog, Sy = it P
9. The i8MMission js liable to be cancelied in case of non-compliance of any of the
conditions as mentioned in 8.No. 110 8.

¢ This NOT Is subject to prevailing Central/State Government rulesflaws or Courts
vrdws related to construction of tubewellground water withdrawal/construction of
rcarge. o conservation structure/discharge of effluents or any such matter as
Aieane,

11 THiE NOC doas not absolve the applicant / proponent of this obligation / requirement

ooatam other statitory and administrative Clearances from other statutory and
adnministrativa authorities.

12. The MO‘QC does not imply that other statutory / administrative Clearances shall be
franted o the project by the concerned authorities. Such authorities would consider the .

Project 91 merits and be taking decisions r‘ndepenciériﬂy of the NOC.
@\ 13 This NOC is valid from 221032017 til| 2170312019, ,
" (g L =
Membergm
Copy tg: ,
he Mernter Sacretary, Haryana State Pollution Control Board, C-11 Sector 6,
Canghikida. with a request to ensure that the conditions mentioned in the NOG
e complied by the firm in consultation with the Deputy Commissioner
District Panipat, Haryana. : : '
¢ the Deouty Commissioner, Mini Secretariat, Disirict Panipat, Haryana - 1321 03.
The Regionai. [lirector, Central Ground Water Board, North Western Region
5 s C!:a.=;_dfge*.*::.'!’rrie-ha‘s. reference to your recommendation dated 1 6/08/20186. N

.{.' T i hiy vy ¥ s —~ : ] 3

R e Ohatman, Certral Ground Water Board, Bhujal Bhawan, Faridabaq
naryana ' .

-’; | /

. Cuard S 2Ca8.47
Member Secretary

o
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SIYE IINSPFECTION FOR VERIFICATION OF COMPLIANCE OF CONDITIONS OF NOC BY INDUSTRIES/
INFRASTRUCTURE/ MINING PROJECTS

1. Name of industry/infrastrueture/n proljct CK“'@@—“ ’LM"’ ‘LLA
2. Village/ Block/ District/State; } 2--- > vt acdonas i \L"ﬂ"‘b"\
3. Date of issuance of NOC: 2350322907
4.  Date of latest renewal (if any): ----- ---U(t A .
5. Validity of NOC (Years): —a=2~2 Q572009
6.  Monitoring of compliance of conditions laid down in the NOC:
[} ‘- =3
| S.No. Conditions as per NOC Compliance status observed Remarks___ )
| 1 Quantumofground | € 1| D | Quantum
| water withdrawal ___m’/day | withdrawn by m*/day
the firm (Check
_ log boak) ! .
- 2 No. of TWs/ BWs &S No. of TWs/ D J
! = BWs
E constructed
3 Wells fitted with All wells to Check at site < M ;,..\LL; v
| digital water flow be fitted J i
: meter with flow i
meters A
3a Functional status of | All flow Are all flow Yes/ b
flow meter meters meters in W
should be working
. functional condition ? o .3 oy
3b Submission of data | GW Whether ground | Yes/ No. Month
] on GW extraction to | extraction water extraction | up to which data
__ﬁ‘ CGWA *| data to be data submitted | submitted :
; submitted to | to CGWA Wpke. 2.2 83 .
CGWA
periodically i S s o
4 No. of piezometers No. of 21 = &’:._é,a..,..bn =
H to be constructed }"] piezometers
g constructed {Attach
i (Check monthly | photograph)
F water level data
) '
: 5 No. of piezometers H No. of L R
E to be fitted with o piezometers
a AWLR/DWLR with/ fitted with
g without telemetry AWLR/DWLR
i with/ without
8 i telemetry TR RT! S
5a | Submission of water | Monthly WL | Whether Yes/ No polE 42 G?—x_?'mh-
level data to CGWA | data to be monthly water
I | AE submitted to | level data s /\'A:L"’:" |
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€
Ll

CGWA

sUamitted to
Reg.onal Office

Monitoring of GW
quality

GW quality
to be
monitored

Whether quality
data submitted
to Regional
Office

Yes/ Ne
Year upto which
data submitted:

Racoabll |

No. of wells to be
monitored around
the mining area

Both in core
and buffer
zone

No. of wells
monitored
around the

—_———

7a

industry

Submission of water
level data

Pre: and-
post’—
monseon
data

Whether water
level data of
wells monitored
submitted to

Yes/ Mg

Regional Office

Annual quantum of
water to be
harvested/
recharged

14, 5o,

m>/annum

Quantum of
water
harvesting/

recharge as
implemented by
the firm

m*/ann

um

8a

No. and type of
Recharge
structures
implemented
inside the
premises (Attach

photographs)

Whether
structures are
maintained
properly

Yes/ No

o

No. and type of
structures
implemented
outside the
premises (Attach
photographs)

Locations of
structures

Whether All the
structures are
maintained

properly

- Recycling/ reuse of

water

Check at site the

STP/ETP

Yes/ No
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installed (Attach
photographs)

10

Water conservation
measures (e.g:
adoption of ponds)

Initiatives taken
by the firm
{Attach

photographs, g‘

any) by Cha J""L“ '

F
11 Water from Activity for
dewatering in which water N& wphh—ka-&k
mining/ from dewatering
infrastructure project is being '
projects to be put used
L to gainful use '

O | N YOG v s ity

e Lewn Gemva A L ons arua, % cj;-' :

Name & signature of Fg$
/Representative of the fj

" Auth. Signatory
7. Status of Compliance of NOC Conditions: Fully

artially / Non-Compliance
L]
wend vt -

%

8. Valid reasons for non-compliance, if any :

9. Whether action Is to be initiated against the industry? : Yes / No

10. Details of Action Taken at the level of Regional Director/ Member Secretary !
é% o1 Date of issuing Show Cause Notice:
12, Date of receiving reply of Show Cause Notice:

13. Follow ~ up actions taken/ recommended, if any:

Recommendation of Regional Director : Recommended for renewal {Yes/No)

Name & Signature of Regional Director
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O _ @

loint Physical Inspéction feport bf WI/§ W/SKAPF60r Thdustrics Ltd. 12™ Milestone, Village Machroli, G T Road, Panipat Block Samalkha,
District Panipat (Haryana)on g .2.2018 with the representative of firm & O/o of CGWB (NWR) Chandigarh, Team from O/o PAG
\ (Audity Haryana, Chandigarh

Checklist 11: For Site Inspection of Compliance of Conditions specified in the NOC in Non-Notifled area (11)

1. Name of the Firm and its activity: M/s Kapdor Industrles Ltd. and Textiles manufacturing unit
2. Village/ Block/ District/State 12™ Milestone, Village Machroli, G T Road, Panlpat Block Samalkha, District Panipat
5 {Haryana)
3. NOC accorded by CGWA (date, file, NOCNo.) - { Date: 27.3.2017 NOCNo CGWA/NOC/INDJORIG/2017/2502
| File No.: N.u.#\mwu.xx_a\_z_u.mnbﬂm.wmw
4. | Quantum of daily GW withdrawal ﬂmqaﬁmnﬁwﬁ%gm_ 2100 cu.m/day .
NOC {cu.m/day)
5. Quantum of yearly GW withdrawal permiitted-as per the- szu.oanﬁ_._ Jyear
NOC (cum/Year} : : .
Ilw . I.....w—..:r e R - -‘.l -
= 6. Whether the daily Quantum of. mre. thdfay al 1 5 fva K liae KO ol wadndeuae ol oy por VO C,
“. (cu.m/day] is as per NOC (Check 1@ BD) 2 B .,r.,_hw.x
7 If the daily Quantum of GW zwﬁraaﬁ. 1 AT
._ "excess of permitted limit as per NOG e Y .
m made of the excess ground water extrad] o i §
8. Whether the yearly Quanitum of GW ..,_,_.:aaﬁiu& As pev Mo ¢ Com dinn .F.&;.M,_Lr..ﬁ (PERH P f.n‘&%._d
{cu.m/Year) is as per NOC (Check _bw,moqa.%zmm.mcnwmw_. i Raweok iv Yoy n.aimb MredesRe :,u A.T:,u& ofun ™ =g Pec Sy
b _ oo asfollecosi- Tl G23BY, T 89¢HT, TwBLTRY L, Lo Boo z%aw
: ]
9. | Number of Tube Wells/ Bore Wells permitted as per: Existing five Tubewells Twy r_”m.,.;n“wa&.??mps.r
NOC g
10. | Number of Tube Wells/ Bore Wells actually constructed | Hive el ¥ dibeswells
For Kapoor Ingustries Lta. s y \mﬂuﬂ. s
\J\ﬂ_m (s
- {2 ”:%wmwa Signatory . A i SciamtiA~0
ot L
; N R F=h , Chandi CGWB (NWR), Chandlgarh
Proni Kum g s hagma (G CORLREREEaRanRes, Candian

— e ———— e ———— R i e T T B AL i Sl e e ™ T TR S EENes e R e b e R ST — b . ELTRET
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Q Number of Wells actually fitted wit
. m 12. | Number of Wells not fitted with ius..amﬂ? .
13. | Number of Piezometers chnﬁwmﬁnntbﬂ w _maogﬂnuoanﬁa
14. | Number of Piezometers actually Installed d 3&% o Jﬁu\ﬁn,ﬁ_huclnr.\h (swi i Pug:usaa MBGL, Pheu W7 8T, THE! ue K D
15. | Whether the Riezometers Eaa_dn.wo ws A with | Yes .
*~ | AutomaticWater Level Recorder (AW Py _..a Py :
16. | Number of Piezometers actually fitted with wws_ﬁgn Thres ¢ pwtR tnsdatle d huring s sentinsf Fel 22 1¢ )
Watertevel Recorder {AWLR)
17. | Whether the quality 'data both for pre-bitsaon’ and | As per NOC, n_ﬁ quallty Is required to be Scanoqnn twice In a year during pre
post-mansoon periods monitored by firm, as per NoC? mornsoon and post monsoon perlods, ﬂqﬁzr:;nru:mﬁ. J}...P,J oluyadedded
On..;_ < r
y . dober 2017,
Ltel 2o\ R fo3d mons = ol %du Qe
iy
P 18. {-Whether any significant variations in graund Wwater Vi &
quality abserved during 2013«187 iFyes, detalls may be
provided
19. | Whether water level data of o
firm around the plant premiges;e
20. | Whether any significant variations. ir : LI Mok avbidnyle
quantity/level observed durlng _Nuww..nu AF
may be provided _ '
21. | Whether Rain Water Harvesting (RWH) and Artificial rea L«OSQ.%EI Zouv Chmeded gl .wf..o(nfrunw el § Coms
Recharge (AR) structures implemented and maintained adovgutivn RWH Shuehire v emch @owaly i %.x.\trph?oxo :
as per specification mentioried In NoC?
For iapoor Ingustries Lto ; ._mﬁml
¢ o]
; Lm_m. mﬁ\.\n.m.: B
: Selamtip ~
thorised Signatory CGWB (NWR), Chandigarh
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22. | if the Recharge is through ponds, the capgdi

maintenance may be checked?

i please . Zﬁ....nmhsLé ymosirbatoed W Louer vy Rlaged .

MA 1 1 RS I35,

23. | Whether the Water Security Plan{WSP} B 05wy Securdy PO ppnpalrauiin ap mpcy MO
taken up by the firm and report Is submitt; )
24, | Whether the STP/ ETP Installed to Recyé Hpenduoh wi ity frune ST | €T art comnecied wrd Gond A ETP
--water as per NoC? 1 ﬁﬂ Secdor 29, Criynd- (HLOH )
25. | The number-of Comipliance reports ret g e D
submitted to the Regional Office during 201318
26. | The number of Compliirice reports actually g Ao
the Regional Office durlng 2013718 =~ '}
g | prper ¥OC , fiysmn LR e e Ve i ARl g len. Pr€Chara <
_ 7. ”nnw.noﬂ:nq project specific condition is mentioned in the r«b.._n\mn. s previitess e QJ%aLL;EcM ety & St Silions
. er 5 (Uos ﬂu?..,ne:u cobeels fn ediocend villafer,
28. | Whether the firm has complied to the sald project: Mo, ijv one RO Duas baan obserirmplia one & whopk (v stallod doty
specific condition is mentioned in the NOC? ‘m..}l CCoved « Cinefl PdL Sclispdl, ThaBpur ),
29. | What s the validity period of NOC? The NOC I valid for two years from 22.3.2017 to 213.2019
30. | Didthe validityperiod of NOCexgiced duflag 2033 IEME i No
yes, whether the firm applied for renewal of NOCS | _
31. | Whether the NOC was renéwed? If yes, detalls.thereof. NA
{date, file, NOC No.Jmay be-provided )
3%

Details of any other discrepancy noticed during audit.

o b
eyt P

CGWB {NWR), Chandligarh
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Amaxurt. ~ REG,

Bhiate (,.;E'a-
AWK, Fapat

Contract for Ash Disposal
BETWEEN

M/s. KAPOOR INDUSTRIES LTD.
' &
M/s. Gahlyan Loading & Unloading Company
146 Jaurasi Saraf Khas, Samalkha (Panipat) Haryana

An agreement has been established on 01.04.2019 between M/s. Kapoor Industries
Limited & M/s. Gahlyan Loading & Unloading Company, Samalkha for disposal of ash
generated from boiler which use rice husk as fuel. He is liable to dispose off ash for

bricks manufacturing and land filling purpose. If any discrepancies found then receiver
of ash will be solely responsible for it.

M/S Kapoor Industries Limited, 12th Mile Stone Village Machroli G.T. Road, Panipat-
132101.

You are kindly requested to please provide transportation facility on our behalf for
disposal of ash.

We are agreed to pay his dues in due course. This contract valid for 01 years.

on behalf of

NDUSTRIES LTD.

Signed on b ali Signed
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e HARAYANA STATE POLLUTION CONTROL BOARD
s C-11, SECTOR-6, PANCHKULA
i Ph.01722577870-73
HSPeB '
E-mail: hspceb.pkl@ sify.com
No. HSPCB/Consent/ : 19570815PITCTOHWM2506905 Dated:31/12/2015
To

M/s. Kapoor Industries Ltd.
12th Mile Stone, Vill. Machroli. G. T. Road, Panipat
Sub: Authorization for operating a facility for collection, reception, treatment,
storage, transportation and disposal of hazardous wastes from 01/04/2016 to
31/03/2021

Please refer to your authorisation application dated 2015-12-22 received in the
board on the subject cited above.

M/s Kapoor Industries Ltd. situated at above address is hereby granted an authorization to
operate a facility for collection, reception, treatment, storage, Transportation and disposal of
hazardous wastes on the premises of the unit.The authorization shall be in force for a period as
mentioned in the subject.

The authorization is subjected to the conditions stated below and such conditions as may
be specified in the rules for the time being in force under the Environment (protection) Act. 1986.

TERMS AND CONDITIONS OF AUTHORIZATION

1 The authorization shall comply with the provisions of the Environment (protection) Act, 1986
and the rules made thereunder.

2y The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the State Pollution Control Board.

33 The person authorized shall not rent, lend, sell transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the State Pollution control Board.

4, An application for the renewal of an authorization shall be made as laid down in rule 5(6)(ii).

5. The unit should have the necessary facilities for collection, reception. treatment. Transport and
disposal of such wastes under the rule. In case of deadly toxic wastes such as Cyanide,
Chromium, Nickel, Zinc, etc., the unit shall make arrangement for the pre-treatment before
dumping it in the disposal site so that the toxic element does not leach down to pollute the
underground water resources.

6. The collection, reception and transportation of hazardous waste shall be carried out by the
authorized person/personnel, fully trained for this purpose.

7 Any unauthorized change in personnel. equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

8. The unit shall ensure the proper usage of safety measures such as providing of gloves, gum
boots, face masks, goggles etc to the workers engaged in the handling of hazardous waste.

9. The authorization so granted shall be cancelled or suspended by the Board if the unit fails to

comply with any condition of grant of authorization under these rules.
10.  Used containers should be pre-cleaned by neutralizing and cleaning agents/solvents/chemicals.

I11.  The occupier shall not sell or transfer such waste on payment or without payment to any
unauthorized people who do not hold any authorization.

2 The unit shall not dispose any Hazardous waste at any other Public Place.
13, Unit will maintain its non-leachate pucca storage site properly.

4. The unit will comply with provisions of all Environmental laws including HWTM Rules etc.
and comply with the directions issued by the Board from time to time.
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Specific Conditions :

Other Conditions :

1.

1. That the unit shall submit analysis report on yearly basis and keep all
the parameters within the prescribed limits and shall comply with all the
Norms and Rules as prescribed in the Act

2. That the unit will provide separate energy meter on their APCM/ETP
and maintain the Log Book for energy consumption.

3. That the unit will provide inter locking arrangement of DG set with
APCM/ETP and shall have separate D.G. set to ensure regular and
effective running of pollution control devices.

4. That the unit will not add any polluting process/ machinery and also
not to add any process which generates water pollution without prior
permission of the BOARD.

5. That the unit will adopt cleaner technology thereby reducing pollution
load.

6. That the unit will apply for CTO before 90 days of expiry of CTO along
with all required documents as per policy .

7. The unit will deposite balance CTO Fee as policy of the Board.
8. That the CTO so granted shall become invalid in case of violation of
any of the above law/Rules/ conditions.

Regional Officer

For and On Be'half of the Chairman
Harvana State Pollution Control Board.
Panchkula,

--=It is system generated certificate no signature is required---
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Ao Indian-Non Judicial Stamp 2
Haryana Government ;
I! i ' Date: 271445018
Cortfcate M. as2720tekse | IMEan Sk Dl Rt ay
" GRN No, 42024582 EELTTTOR o 3
‘ Jad _ Penalty | ¥0
| o 9 2 Bty
Name:: Kapoor industries itg |
HiNofFisor: % SectorWard : X Landmark . X '
CityMVilloge : Machhragli - District:  Pasipay Stale: Haryana
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The ansthenticlty of this oacument can bo Varifiad by scanning thia QrCore Throligh smart shon o uﬁfnuw;ﬁiet&:ﬂnmﬁaym 4 ‘

AGREEMENT FOR SAFELY DISPOSAL OF HAZARDOUS
WASTE

This agreement is made and exceuted at M/s, Kapoor Tndustries Limited, Panipat on dated
14.12.2018. :

By and Between:

MIS Kapoor Industries Limited, baving its Work address at 12% Milestone, Village
Macliroli, G.T. Road, Panipat-132101 (Haryaua)[Thercinaftct referved o as the “First
Party — Waste Generator’] which cxpressioh shall unfess repugnant to. the context or
meaning bereof migan and inclade its represcntative, succossors i iteeest, wisailons

Administeators, liquidators and permitted assigns], through its duly Authorized Mr. Anil
Kumar Sharma (General Manager) Authorized Signatory of the one part; .
And

M/s Total Waste Management Project,Partnership Firmdully authorized by SPCB for
Lransportation of Hazardous Waste having office at H — 309 (B), RICO Indusirial Area,’
Bliwadi - 301019, Diswe, A Iwar (Raj.). heeeinafter referred 1o as the “Second Party - Waste
Transporter”, which expression shall, unless repugmant 10 the context or meaning hereof]
mean and include its representatives, successors in (nterest, exeeutors, administrators,

(P”!:‘i?t‘? 1 & 17
Fo KAPQOR WOYSTRIES LIMITER f@'ﬂg{\é‘k —
T KUMAR SHARMA) G Nt
- M. FINANGEICCHP. ) £

-
¥

o
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liquidators and Permitted assigns], through g duly Authorized Signatory My, Piyush Mifa)
' of the other pare:

And

Vs J K Lakshmi Cement Ld..Pwi. 1,44, Companyhaying treatment facility at Premises of
Vill. Banas, Distt-Sihori, Rajasthan, hereinafier referred 1o as the “Thivd Parly ~ Waste

Raminisiratars, liquidators and permitted Assignel, through its duty Authorized Sighatory Mo
Rajpal (G, M.)of the other part;

(The above mentioned Partics 10 this agreement shall also be collectively referred 1o as
“Parties” and individually as “Party™).

AND WHEREAS. it is deemed expedient {0 record the terms and conditions-between the
parties in this Agreement.

NOW THIS AGREEMENT WITNESSETT] AND IT IS HEREBY AGREED,

DECLARED co YIED AND RECORDED BY AND BETWEEN THE
PARTIES HERETO A§ FOLLOWS,

l. That the Fipg Party has agreed to engage Second Party on terms ang conditions
contained hereinafter for the transportation of Razardous Waste from First Party,

2. That the First Party has agreegd to engage Third Party on Yerms and conditions
conlaitied hereinafier for disposal of ETP Sludge (CAT 35.3 of 100 MTPA) & Oil
Rags (CAT 5.2.0f1 MTPA) from First Party,

3. “That Sccond & Third Party shall use its best skills and Judgments and shall perfor
all services tinety, diligently and to the reasonable scarification of the First Party in g

=

applicable laws and regulations, Second Party shall catry out the service in under the
Supervision of employees of First Party,

4. That the Second Party shall provide the service diligently and in conformity with the

5. That the services to be provided by Lhe Second Party are detailed in this agrecment.
However it is expressly understood between the parties that scope of work is only

[-'agn?jsﬁ_

f;";.

-

EARTAR SHARKIA)
"NRNCE DM,
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and other authoritjes of their own parts,

3. That the Clearance of the Papersuch as gate pass will be proyideg by the First Party,
4. That g the d site. waste wifi be stored as per the categorization ang uately

necessary Papers. The transport Is to e approved by Stafe Pufhxﬁon Control Board,
only then vehicle will be arranged,

6. That the Second Party win ensre that before Ioadiug a1 hazardogs waste containers
are Jaboled (as per form-08 of he rule),

7

2
3
g
H
d
:
e
z
=
5
2
g
o2
£
Q
5
=
=
g
g

ATy represents thar they have the specialization (o handle Hazargoys
Waste ang Permission undesr Applicable Rule ;.. Hazardous g Other Waste
(Management ang Trans boundary Movement ) Rules 2016,

2. That the Second Party will ensyre
copy of TERM cargd (as per Form -
el any doubt, coneern Firsy Party's

vFAFohg
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That a1 C'ummercial-

terms are.
will be-anly technical

agreeme

> This agreement Shall be ¢
mber 2018 1530% N,

Ms lia;s::'rifé's-mhmu% =

. P .
PARTICUEARS 61§ [GNATORY |

J Mr, Anil l{umﬁ -é‘liaruza
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Annexure-A

The First Party shall pay 1o the Second Party for the amoust of ETP Sludge & wasts or
‘esidue containing oil purchased as per the rates mentioned in table below:

Rate per KG :
‘ S including Proposed Quantib'
No. Description of waste transportation | 10 BePurchased
i gmt By Second Party
| g ETP Sludge generated after offluen (R:sﬂ;ﬂ?é;m 100 Metric Tons per
‘ treatment process. %? Annum
i P
| 2 | Wastes or residues-containing of (Rupees Nine | | ™
A Only) Annum

" Applicible Goods and Seryices Tax (GST) shall be pid separitely by the Firt Party.

b All payments shall be made by First Party within 30 days of the inyoice. gencrated by Second
Party for the quantity of ETP Sludge purchused & waste or residue contafning oil.,

¢ Membership Charges for lifetime is Rs. 25000.00~ which is not refundable and have to paid
before the first consignment lifting
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Kapoor Industries Limited, Panipat

Sludge Disposal Register g % ok ./ g
Updated on: 45052648
S.N. Qnty(Tons) Date Receiver Remarks
b
|} 10 O;—/OS/_Z,QM Jiad L UL
" I 28/ oY 2619 JKLC ot
15 9 01/05/2019 JKLC OK
14 9 . 02/04/2019 JKLC OK
13 18 13/03/2019 JKLC oK
12 9 12/03/2019 JKLC OK
11 9 27/02/2019 JKLC oK
10 9 ' 1110212019 JKLC OK
9 g 09/02/2019 JKLC OK
e 9 04/02/2019 JKLC oK
7 9 29/09/2018 GEPIL oK
6 16 23/08/2018 GEPIL oK
5 9 30/07/2018 GEPIL OK
4 g 28/05/2018 GEPIL oK
3 9 01/03/2018 GEPIL oK
2 8.4 Feb-18 GEPIL oK
1 9 Oct-17 GEPIL OK |
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Z=  HARYANA STAT
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No. HSPCB/Consent/ : 313106018PITCT05464354

To.

M/s :Lepro Herbals Private Limited
Village Jhattipur G T Road Panipat

E POLLUTION CONTROL M"‘
BOARD i
SCO-55, Sec.25, HUDA,
Panipat Ph. 0180-2672037
E-mail: hspcb.pkl@sify.com

Avnaxure - R9,

Dated:10/08/2018

Subject: Grant of consent to operate to M/s Lepro Herbals Private Limited.

Please refer to your application no. 5464354 received on dated 2018-08-01 in regional
office Panipat. With reference to your above application for consent to operate,M/s Lepro
Herbals Private Limited is here by granted consent as per following specification/Terms and

conditions,

Consent Under

BOTH

Period of consent

01/10/2018 - 30/09/2020

Industry Type

Pharmaceuticals Basic Drugs Manufacturing Units

Category RED

Investment(In Lakh) 3289.65259

Total Land Area(Sq.| 33157.8

meter)

Total Builtup Area(Sq.| 8410.0

meter)

Quantity of effluent

1. Trade 22.0 KL/Day B!

2. Domestic 2.0 KL/Day

Number of outlets 2.0 i i)
Mode of discharge Pie ELSGLE: -
| 1. Domestic STP N B

2. Trade ETP Bl BRI
Domestic Effluent Parameters S SR e |
1. BOD 30 mg/l

2. COD 250 mg/l )
3. TSS 100 mg/I

4. Oil and Greases 10 mg/l

5.pH 8.5

Trade Effluent Parameters

. BOD 30 mg/l 3¢
2.COD 250 mg/l
13. TSS 100 mg/l . it s <]
4. O1l and Gresses 10 mg/]

Number of stacks
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Height of stack

|. Attached to 3T / 6 T |34 meter
Rice Husk Boiler

Emission parameters - 2 o i
1. SPM | 150 mg/m3
Product Details

|. Herbal Extracts IO. 120 Metric Tonnes/day
Capacity of boiler

1. Rice Husk Fired 3 Ton/hr

2. Rice Husk Fired 6 Ton/hr

Type of Furnace

1. NA N

Type of Fuel

1. Rice Husk l 12 Ton/day

Raw Material Details

Various type of herbs 1.4 Metric Tonnes/Day

Chemical/solvent 2 Metric Tonnes/Day

Regional Officer, Panipat
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly, '

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant’company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any i
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the actidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechamcal equlpmcm etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
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9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time. and at no time
the concentration of any characteristics should exceed these limits for- dlscharge Bl
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilitics etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

[4. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Ru!esflnbtructlons issued from time to time by
the Board.

Specific Conditions :

1. That the unit will submit the analysis report of ETP and APCM provided by the unit within
the period 3 months after operation of unit.
2. That the unit will operate its APCM and ETP regularly and effectively and will comply with
the provisions of Water Act, 1974 and Air Act, 1981. '
3. That the unit will provide separate energy meter, flow meter at the mh:t and aut}ﬁ‘t of TP,
4. That the unit will provide flow meter at the source of water supply and will mamntain the log
book for the same.
5. That the unit will provide energy meter on its APCM.
6. That the unit will maintain the log book of ETP and APCM installed by the unit.
7. That the unit will adopt cleaner technology thereby reducing pollution load of unit.
8. That the unit will not increase its production capacity and will not made any expansion
within existing plant without prior permission of the Board
9. That the unit will not add nay water and air polluting activity which results in increase in
pollution load of the industry without prior permission of the Board.
10. That the unit will made agreement with GEPIL for disposal of hazardous waste generated
by the unit.
11. That the unit will deposit the balance consent fee as per schedule, if any.
12. That the unit will submit the compliance of the conditions of consent to operate granted by
the Board yearly.

13. That the CTO so granted will become invalid in case of violation of any of the condition.
14. That the unit will comply with the direction issued by the
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HSPCB/CPCB/NGT/MoEFF&CC time to time.

A -

T (3K S b g e
(ffﬁ{'er. Pamipat
Haryana State Pollution Control Board.

Bhupincer 5
Regional
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Pvnexure — R |0.

A — Laboratory Of The : Tel-2332598
Mm H_aryana State Pollution Control Board
—_—— Vikas Sadan Ist Floor Gurgaon

N

FORM J (See Rule 20)

Report No.:869
Dated 30" August, 2019

I, hereby, Certlfy‘that I Ramniwas Sharma as Board Analyst, duly appointed under sub
section (2) of sectn(:r? 53 of water (Prevention and Control of Pollution) Act, 1974 (6 of 1974)
received on the 27 day of August, 2019 from Sh. Rajesh Gharia, Senior Scientist, Sh.
Mukesh Baldoni, Sc ‘D’, (CPCB) and SH. Amrish Kumar, JEE a sample of liquid Trade
effluent of M/s Lepro Herbals Private Limited, Village. Jhattipur, G.T Road, Panipat
colle.ct.ed on 26/08/2019 Sample from Outlet of ETP for analysis. The Sample was in a
condition fit for analysis reported below:-

I further certify that I have analysed the afore-mentioned sample from 27/08/2019 to
30/08/2019 and declare the resuit of analysis to be as follow:-

Sr. Parameters Result Method of Testing |
i Outlet of ETP l
i 7 Colour Almost Colourless | As per relevant parts of 7+
2. Odour QOdourless 1S:2488(Part-V) and
Standard Methods for the
3. PH value 7.3 Examination of water and
4. Suspended Solids mg/| 43 waste water APHA(22"
o7 B.0.D. for 3 days at 27°C mg/I 21 edition)
6. C.0.D mg /I 112
2 Oil & Grease mg/| 1.0
8. Conductivity us/cm 2030

Container had its seals found intact in order; slip on the container had the signature of the

representative of the industry/unit and the board representative.

Signed this on 30" August, 2019 . I
' ‘} 1=

Laboratory of the d(A ;

Haryana State Pollution Control Board Bdbrd Anafys

Vikas Sadan, Gurgaon

To
The Member Secretary

ion Control Board
Haryana State Pollution
C-H, Sec. 6, panchkula (Haryana)

Scanned by CamScanner
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Annerure — R11

Ref No, :LHPL/2017-18/61
Dated  :30™ May, 2017

The Regional Director,
Central Ground Water Boa rd,
North Western Region,

3-B, Sector 27 - A,
Chandigarh - 160019

¥

. f
Reference: On line Application AJe . 2 ,..q!ga;/{—{& !}Nj fu !

Sub: Regarding obtaining the ermission to abstract ground water

existi_ng Industrial Project at Panipat

Dear Sir,.

water abstraction @ 74 m3/day.

You are requested to kindly consider our application and grant permission for abstraction of ground
water @ 74 m3/day through the 2 bore wells.

We are enclosing the following documents for obtaining the necessary permission.

1. Demand draft No. 127489 dated 22/05/2017 for Rs. 1,000/~ in favor of PAO, CGWB payable at
Faridabad.

Filled in On Line application

Detailed Hydro Geological Report for our unit
Board Resolution for signatory

Consent letter from HSPCB.

Land Documents

Site Plan

Water Denial undertaking.

RN W

Thanking You

Yours Faithfully, | : MM b aasd /D f/@ ql q’

W T/

For LEPRO HERBALS PRIVATE LIMITED e
s LW i
Z QowE W ;ﬁtm
4 u-g:-.z:‘i-'};'-_iiv-
(DIRECOTR) s BSEES
SR E e

Encl. : As above.

For LEPRO HERBAZsyw TE LM




MADRAS SECLIRITY PRWTERS PYT LTD  CHENNAI FETS 2010

ﬂ_ﬂ.ﬂ._da. Key: TOFHUN
Sr. No: 152752 EM _O _m _M ﬁc _._ a.
DEMAND DRAFT DDMMY .y \
ﬁ._d# M% T_h.o. DOEW 11-14»lun:n:}.»a-ﬁ-nln::rr‘-1;1-*1-11»1!—1;:1 w
~ ONDEMAND paY e a1 37 et v
i - OneThousand Only OR QORDEF
FUIRUPEES e Ll x 6 |
b 1000. & |
127489 —Key TOFRUN Sr. No: 152752 AMOUNT BELOW 1001(1/4 4
: 3
bl YRATT e d5 L€
. Y 4 3 s 3 STATE BANK OF INDIA L1
S i STTaT ST / DRAWEE B : | _
_ . ®ZH . ICODE No: 00734 ﬂzoz.m_»m_o)@pu : 128
FHA TN ARA T A Ay | Fwe 3w & P dy | : 7 1.50000- U i & Fora =1 dfit o vetE 9w dad)
WALID DMLY IF COMPUTER nn.z...m_u_ VALID FOR 3 MONTHS DRLY i INSTRUMENTS FOR ¥ 1,50,000¢ & ABOVE Pmm_.o:.__p__.ﬂimum SIGNED BY TWO OFFICERS
*i2d?7LEJ COOO0O 20001 000 L5 26
y ATE LIMITED
" e For LEPRO HERBALS PRYY
|

AUTHORISED SIGNATORY
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Government of Ind
Central Ground Water Autho

ia
rity (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/805/HR/IND/2017

1. General Information:
~ Water Quality: : ~ |Fresh Wa'iér‘ e
.Apphcatlon Type Category! Type of Applicatlon - Chemlcal BT Vi it
(1) 'Name of Industry: ik ~ |LEPROHERBALS PVT.LTD. e e ]
(Ii) Loi:ét_lon Details of tha lndustrlal Unit- (Attach Site Plan and Certified Revenue Sketch] ($) ¥
[Aiiees Lita s~ : o 79.6 KM MILE STONE, GT ROAD PANIPAT |
| Address Line 2 : e i VILLAGE JHATTIPUR R ”—"_'_"
:- Address Lma 3 - 5 R T | e e S e X s TR
|~ Istate: HARYANA B
-: 'Dist_ria — |PANIPAT = e e
' Sub-District: N SAMALKHA i
'iwuagenown i Samalkha (MC B L e
'iArea Type o == V=l g NOtlﬁed itk TN D
|Area Type Category : N ~ |OverExploited s o
~ (iii) Communication Aaj}ess B G A i SR 5 -
' Address Line 1: 5 - leTROAD T PN o 5 <
Address Line 2: ) VILLAGE JHATTIPUR il iy e
| 'Address Line 3: E - =
Folaely T P HARYANA s
District: e i ey PANIPAT ey
'Sub-District: ) SAMALKHA C A3
Pincode: A .= = hagvod ey
' - '?Phone Number with Araa Coda WE ' d i
() |Mobile Number: 5 |91 9896672011
' IFax Nur_r_i_ﬁ;a; ) T, A LT
|E-Mail: g T oy maheshanand.kotnala@leproherbal.com

(av) ISalient Features of the Ind ustrial Activity:

Lepm Herbals Pvt Ltd - is a Ieadmg Manufacturer and Suppher' of Herbal products herbal oil , herbal ¢ cream

\medicine from Panipat

herbal

(v} 'Land Use Details of the Existing / Proposad lndustnal Unit Premises Ownershlp of the Land : Enclose

|Documents of Ownership / Lease: ($)

Grand Total (sq meter) |

| =0 Land Use Details f E)ustlng (sq meter) Proposed (sq meter)

| GreenBelt Area T 13500.00] e
‘Open Land ~ 490000] SR

| Road/Paved Area 500000, E =

For LEPRO HERBAL® PRIVATE LIM"ED30!O5J'2017 04:50 PM

AUTHORISED SIGNATORY
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13500.00
4900.00
5000.00
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/ . Government of India
. Central Ground Water Authority (CGWA)
Mlmstry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/805/HR/IND/2017

'Rooftop area of buﬂdingl 9700.00 ' ; 9700.00%
 Total 33100.00, 1 33100. 00
(vi) fb'r;inage in the Area (éiverf Nala etc) : lThere are no conmderable major or minor streams in the study

|area. Though, the study area comes under Yamuna River which
Jﬂows in eastern side of plant site at a distance of 16.50 km.

' (vii) Source of Availability of Surface Water for  |Not available
Industrial Use (if any — Furnish Details): '

s Lol G853 e

(vm) Average Annual Rainfall i in the Area (in mm) 1374 27

(ix) Townships / Villages (Within 2km Radius of =Jhampur Diwana, sewah, Pasina Kalan
'the Industrial Unit):

St __._._...__.

{x) Whether Ground Water Utilization for: «Existlng Industry S
{ Date of Commencement Industry: 17,'04;1 992 = ey
Date of Expansion [ e e foossaas

2. Detan[s of Water Req uirement (Fresh and Recyeled_Water Usage)
((Please Enclose Water Flow Chart of Activities and  Requirement of Water at each Stage) $)

(|) Total Water Requirement (a+b+c+d} (m31day)

Existing o Proposed  Total
Water Requirement Details (Fresh Water)(mS!dey) i N e _—W
| (a) Ground Water Reqmrement (m3lday) = 74_60. T 6—00 - 74, 60_
(b] Surface Water Available (A e om0} —Obdh - __"?:766”
/(Canal, River, Ponds s etc.) (m3/day): { ol oo A RS TR
(c) ‘Water Supply from Any Agency (m:uday) 0.00 0.00 0.00
r Total Fresh Water Requlrement ; Al e 74,00, AL ~0.00 !_...._ S 74.00
| [(atbtckm3/day): O 5 N O . = L e 27 RN ;
| Hd) | Recycled Water | Ueage (m:uday) : 24.00 0.00 24.00
Total Water Requlrement i ““93.00 - 0.00| i  98.00
‘ (a+b+c+d)(m3/day) z
| (i) | Breakup of Water Requirement and Usage:
fed Activity | Existing | Proposed |  Total ~ No.of |  Annual
Requirement | Requirement | Requirement Operational Days | Requirement
_ (m3/day) . (m3/day) . (m3/day) __inaYear (m3/year)
lndustrial Actlvlty 63.50 0. 003 63.50 300 19050.00.
Remdentlal! ' : 10_.50:' a 0_(55—_.‘_ = 1650 =3 -___“30-(_) - _--51“56.66_
. Domestic | | _ L TN T e N =t Br e
, Greenbelt ; 24.00| 0.00| 24.00 300 7200.00
. Development ! _ -
/Environment r ; !
e SLSEE S ESERI SEENT LRI IO . IR SN
Other Use i 0.00? 0.00 0.00 300! 0.00
> et e e e ————p ' : — —————————
_Grand Total ,‘ 98. Oof 0.00/ 98.00/ { 29400.00

30/05/2017 04:50 PM
AUTHORISED SIGNATORY

D
PRO HERBA TE LIMITE
For LE HE Z{G j Page 2 of 5
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A Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/805/HR/IND/2017
(iii) Breakup of Recycled Water Usage:

 (m3/day) | (Days) (m3lyear)
(a) ‘Total Waste Water Generated : | 24.00 300 7200.00
(b) Quantity of Treated Water Available i’24_0'6""'" ¥ S
i). |Reuse in Industrial Activity: g 0.00/ 300L 0.00
ii). Reuse in Green Belt Development: : 24.00 300 7200.00
. |iii). Other Uses: ' 0.00 3ooi 0.00
| () Total Treated Water Utilized: 24,00/ i 7200.00
~ Net Ground Water Requirement: -{74.00 (m3/day)
3. (a). Groundwater Abstraction Structure- Existing: ~
. Number of Existing Structures: |2
SNo.| Typeof | Depth | Depth |Discharge | Operatio | Mode | Horse | Whether ’wrae_u?er'ﬁﬁﬁi’s}idﬁ'
Structure (Meter) | to | (m3/Hour) nal Hours! of | Power | Fitted Registered
Name / Year f Water | (Day)/ | Lift | of | with with CGWA | If so
' of Diameter | Level ! Days | Name | Pump | Water Details Thereof
Construction| (mm) | (Meters | (Year) [ Meter |
' | below | | -
,. | Ground | - ' ' ]
B s W . | P N . £SO ey e L sl
1 |Borewell/ 60.00/203 | 30.93| 15.00/2 / 300 ‘Submer | 7.50 Yes iNoz‘-
11992 [ ! | i 'sible | !
| | | [ |
= o — ____..._...}. : T | . ———— Ipump = c=o% b ______,..____;_...__ — s
2 |Borewell/ |60.00/203 | 30.93 11.00/4 /300 (Submer 7.50|Yes (No /-
1992 | | | 'sible - |
RN A A ' | Pump | iE =
|(b). Groundwater Abstraction Structure- Proposed:
Number of Proposed Structures: 0
SNo. b Tyi:e;f | Depth T_Iie_pth iDlschargeﬂ_t—J-peratio Mode | Horse Whether ‘ Whether
| Structure | (Meter) | to | (m3/Hour) | nal of Power fitted Permission
: 'Name / Year | / ! Water | Hours Lift of with | Registered
/ : of | Diameter | Level : (Day)/ | Name Pump ’ Water with
| Construction|  (mm) | (Meters | Days | Meter CGWA / If
| | below | (Year) i . i
| Ground | . Details
| Level) { t g Thereof

4. Groundwater Availability (Please Enclose a Comprehensive Report / Note on .Groundwatsr'Condition /

‘Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and /
(or having a Land Area of Greater Than 2 Ha.- ($) 2

‘The report is enclosed. e

5. Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If the
|Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then
‘provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already
\implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting /
'Recharge Proposal).- ($)

The proposal is in given in the report attached. e

For LEPRO HERBAZiP IVATE LIMITED

s 30/05/2017 04:50 PM

. Page 3 of 5
AUTHORISED SIGNATORY
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xR - ; Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water.for Industrial Use
(Application For New NOC)

Application Number : 21-4/805/HR/IND/2017

6. ;Copy of Referral Letter seeking NOC from CGWA from Central Pollution Control Board / State Pollution Control
‘Board / Bureau of Indian Standards / Ministry of Environment and Forests / Other Central / State Agencies shall

be Annexed.- ($)

P e i S VS SR == ]

S.No|  Attached Referral Letter | Attachment Name File Name
1 [State Pollution Control Board (L1 Updt
2 State Pollution Control Board  |L2 ol - OGN Pl

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Ahéricjri

If Yes, so Details thereof with Status:
Rejected
INDUSTRIAL USE- Self Declaration

f isto Cerlifyvﬁ"l;ft_ﬂé'ﬁata and Information Furnished Above are True to the Best of My Knowledge and Belief and | am
Aware that if Any Part of the Data / Information Submitted is Found to be False or Misleading at Any Stage the Application
will be Rejected Out Rightly.

1. Application Proforma is Subject to Modification from Time to Time.

2. Application should be submitted to Regional Office.
Regional Director,Central Ground Water Board North Western Région. Bhujal Bhawan, Plot No. 3A, Sector é‘l-B,
CHANDWAIL CHNDICARN, to00ts. - :

3. Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office. W< 2 e T henary e s >
4. Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) in the form of Demand Draft drawn in
Favour of PAO, CGWB and Payable at Faridabad, Haryana.

Demand Draft Details:-
Eilts i T b e iz
e | PETNRE NS ALY ";Amoaa‘“ "

Note:- The F-'n_:'c_é;sl_hg Fee is Non-RefundabIe;-A_;")_b'll;:a”h't should ensure and Check Eligibility of Submission of Appllca?i;ﬁ_

a(' Required Documents before Submitting Online Application.

Attached Files:
1). Site Plan : (Refer: 1 (ii))
S.No | Attachment Name ' File Name

1 |Site Plan Lepro.pdf
2). Certified Revenue Sketch : (Refer: 1 (ii))
S.No | Attachment Name E File Name
1_L o e et e “il__epr-béé_.ﬁaf' S S R i e e R
3). Documents of Ownership / Lease : (Refer: 1 (v))
No Attachment Found!
4). Source of Availability of Surface Water : (Refer: 1 (vii))
e
o LEPRO HERBALSPRIATE LIMITED 30/05/2017 04:50 PM {}’;v ”:;\\ Page 4 of 5
A :"'Jf'i‘; Pang, . E
AUTHORISED SIGNATORY {1 % Ar 8]
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Government of India .
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/805/HR/IND/2017

No Attachment Found!

5). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)

S.No | Attachment Name ! File Name

1 Water Bailance EAr;hexure-H FA 14.pdf

6). Groundwater Availability Report : (Refer: 4)

No Attachment Found!

7). Details of Rainwater Harvesting / Artificial Recharge Measures : (Refer: 5)

S.No Attachment Name _ File Name
1 |RWH : |Artificial recharge through proposed pond in Block Samalkha.pdf
-, Authorization :
S.No | Attachment Name File Name
1 4 Annexure-4 FA 4.pdf £ i g
10). Non-Polluting Effluent :
SNo | Attachment Name File Name
i ———— — - - s R — =~ — ——
1 :fBFA Annexure-8 FA 8.pdf
11). Extra Attachment :
S.No Attachment Name File Name
. Hmet .__|..._ ro— s e
1 COMPREHENSIVE Lepro - Panipat.pdf
HYDROGEOLOGICAL AND RWH
STUDIES __ |
12). Scanned Industrial Application : Fer Lepro Herhpis (P) Ltn
No Attachment Found! ﬁ
. e rgl
Direciar
Date: 3o / 25/20/ 7 Name & Signature of the applicant
Place: PANI P A7 (With official seal)
AT
Associated User:  MNK123 yye" 7 - T\
Submitted By User : MNK123 I{" . P, T 35’
- | By B
Submission Date :  30/05/2017 \7 ™ ““}

O 48 AL,
N O Qinna A

J &0 SignatSs
" In case signed by any authorized signatory, the details of the signatory with the authorization-shalf be
enclosed.

. 3IVATE LIMITED
For LEPRU  i£o / // " =730/05/2017 04:50 PM Page 5 of 5

—Ad

AUTHORISED SIGNATORY
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To,

The Regional Director

Central Ground Water Board

North Western Region

3-B, Sector 27-A, Chandigarh - 160019

Date: 22.03.2019

Subject- Regarding obtaining the permission to abstract Ground Waier @ 74 KLD

for Lepro Herbals Pvt. Ltd. located at Village - Jattipur, Block - Samlakha, District -

Panipat (Haryana)

Reference - Your letter vide no. 21-4/805/HR/IND /2017 dated §3.02,2019

1T,

In regards to the aforesaid subject, point wise clarification of the query, which is raised from

vour good office, is as under:-

S. No. Items of query raised

Reply/ Response by the PP

Figure g'we_n in flow chart are not matching

I
-! with application form, needs to be given as

per application form.

As per application form, residential/ |
domestic water demand stated is
10.50 KLD. Kindly consider this asi

final as per application form.

‘_2 Water demand calculation for Drinking/
‘ | Domestic use should be given as per NBC

‘ Norms (Copy enclosed).

Groundwater requirement for

domestic use is given as per NBC

norms. No. of workers deployed are J

230. As per NBC, factories including '

canteen where bath rooms are
required to be provided need 30 liters I
per head/ day, 15 liters per head/ day ‘
for flushing. Thus, per head domestic |

water .equirement is 45 liters per

AUTHORISED SIGNATOR\"
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head/ day.

Hence, total domestic  water
requirement (no. of workers x water
required in liters per head/ day = 230
X 45 = 10,350 Liters/ day say 10.50
KLD).

5 NOC for pond adoption doesn't contains Three photographs of the pond are
‘ dimension and latitude/ longitude of pond. enclosed as Annexure-l, which
contains date as well as coordinates

of the pond, also given as below:

Photo | Latitude (N) | Longitude
‘ No. (E)
1 29° 18 04" | 77°00' 34"
2 29°18 03 | 77°00°35"
3 29°18'04° | 77°00° 35"

4 Pond recharge calculation should be The percolation pit is recommended

modified as per enclosed template. in pond for fast recharge at deeper

level as per Figure 1 enclosed as
Annexure-1l.  The  dimensional
parameter of percolation is kept as
im (length) x 1m (width) x 3m
(depth) with 6"diameter recharge
well of 40m depth. Each structure will
be capable of recharging
189.47m3/day as per recharge test
and such 03 structures are proposed
in Jhattipur village pond. The inlet of
the structure would be 1m above
pond bed leaving 1m water column as

dead storage for villagers. The |

schematic design of the structure is

|__ given in Figure 2 enclosed as

| Annexure-11I. The NOC of the

For LEPRU . itho!w vic tivil TED
: ol .
AUTHORISED SIGNATORY
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Sarpanch of Jhattipur village as per
the format is enclosed as Annexure -

V.

We request you to kindly process our application at earliest and oblige.

For LEPRO HER ﬂmﬁ LIMITED

_— *
AUTHORISED SIGNATORY
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Lepro Herbals Pyt Ltd. located at Village - Jattipur, Block - Samlakha, District - Panipat (Harvana)

ANNEXURE-I

PHUTOGRAPH SHOWING POND WITTH I'TS LATITUDE [N} & LONGITUDE (E)

Photograph No. 1

Photograph No. 2

For LEPRO HERBAL WE LIMITED

— ;
AUTHORISED SIGNATORY
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Lepro Herbals Pvt. Lid. focated at Village — Jartipur, Block — Samiakha, District - Panipat {Haryana)

Photagraph Ne.3

For LEPRO HERBALS, PRIVATE LIMITED

AUTHORISED SIGNATORY
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For LEPRO HERBA?LZ;' - LIMITED

T .
AUTHORISED SIGNATORY
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Panexure — R |1Q
P 5% &%y

P Laboratory Of The Tel-2332596
I Haryana State Pollution Control Board

\:!i::fgv Vikas Sadan Ist Floor Gurgaon
Paid / Monitoring

Description:-
M/s Lepro Herbals Private Limited, (Submersible)

Village-Jhattipur, G.T Road,
Panipat
Description of the Sample: - Received on 27.08.19 a sample of Ground Water from Sh. Rajesh-'.--a -
Gharia, Senlor Scientist, Sh. Mukesh Baldoni, Sc ‘D’, (CPCB) and Sh. Amrish Kumar, JEE collected
on 26.08.19 from Outlet of Submersible.
ANALYSIS REPORT

Report No: 869A
Dated: 31.08.2019

RESULTS
Sr. No. Parameters Outlet of Submersible

1. Colour Colourless

2 Odour Odourless

3. pH value 7.1

4. Suspended Solids mg/I 09

LT B.0.D. for 3 days at 27°C mg/| ND

6. C.0.D. mg/| ND

7. Conductivity us/cm 1910

8. Total Dissolved Solid mg/I 1340

qQ, Chlorides as Cl mg/! 212

10. Total Hardness as CaCO; mg/| 380

11. Ammonical Nitrogen mg/I ND

12. Phosphate as P mg/I| 0.7

13, Nickel as Ni mg/| ND

14. Iron as Fe mg/| ND

15, Total Chromium as Cr mg/I ND

16. Cyanide as CN mg/I ND

17, Zinc as Zn mg/| ND

18. Calcium as Ca mg/| 52

19. Magnesium mg/I 31

20. Sulphate as SO4 mg/| 208

21, Fluoride as F mg/I 0.8
Sample Collected/Not Collected by us L
Sample Consumed in testing 7 30

LAB INCHARGE

HSPCB/Lab/GR/2019/ [{ ¢ Dated: 3, & E

Copy to h}S.[R.O.

a1 Scanned with CamScanner




Annexure — R )3,

.

SCO-55, Sec.25, HUDA, Panipat Ph. 0180-2672037

— HARAYANA STATE POLLUTION CONTROL BOARD

E-mail: hspeb.pkl@sify.com

No. HSPCB/Consent/ : 313106017PITCTOHWM3537693 Dated:27/03/2017

To

Sub:

M/s. Lepro Herbals Pvt Ltd
Village Jhattipur G T Road Panipat
Authorization for operating a facility for collection, reception, treatment,

storage, transportation and disposal of hazardous wastes from 01/04/2017 to
30/09/2021

Please refer to your authorisation application dated 2016-12-17 received in the

board on the subject cited above.

M/s Lepro Herbals Pvt Ltd situated at above address is hereby granted an authorization to

operate a facility for collection, reception, treatment. storage, Transportation and disposal of
hazardous wastes on the premises of the unit. The authorization shall be in force for a period as
mentioned in the subject.

The authorization is subjected to the conditions stated below and such conditions as may

be specified in the rules for the time being in force under the Environment (protection) Act, 1986.

L, ]

6.

TERMS AND CONDITIONS OF AUTHORIZATION

The authorization shall comply with the provisions of the Environment (protection) Act, 1986
and the rules made thereunder.

The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the State Pollution Control Board.

The person authorized shall not rent, lend, sell transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the State Pollution control Board.

An application for the renewal of an authorization shall be made as laid down in rule 5(6)(ii).

The unit should have the necessary facilities for collection, reception, treatment, Transport and
disposal of such wastes under the rule. In case of deadly toxic wastes such as Cyanide,
Chromium, Nickel, Zing, etc., the unit shall make arrangement for the pre-treatment before
dumping it in the disposal site so that the toxic element does not leach down to pollute the
underground water resources.

The collection, reception and transportation of hazardous waste shall be carried out by the
authorized person/personnel, fully trained for this purpose.

Any unauthorized change in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

The unit shall ensure the proper usage of safety measures such as providing of gloves, gum
boots, face masks, goggles ete to the workers engaged in the handling of hazardous waste.

The authorization so granted shall be cancelled or suspended by the Board if the unit fails to
comply with any condition of grant of authorization under these rules.

Used containers should be pre-cleaned by neutralizing and cleaning agents/solvents/chemicals.
p ¥ g g ag =i

The occupier shall not sell or transfer such waste on payment or without payment to any
unauthorized people who do not hold any authorization,

The unit shall not dispose any Hazardous waste at any other Public Place.
Unit will maintain its non-leachate pucca storage site properly.

The unit will comply with provisions of all Environmental laws including HWTM Rules etc.
and comply with the directions issued by the Board from time to time.

Specific Conditions :

65




Other Conditions :

1.

1. That the unit will submit the analysis report on yearly basis and will
keep the parameters within prescribed limit as laid down under EP Act,
1986.

2. That the unit provide separate energy meter on their ETP/APCM and
will maintain the logbook for energy consumption and chemical
consumption.

3. That the unit will provide interlocking arrangement of DG set with
APCM/ETP/STP and shall have separate DG set to ensure regular and
effective running of pollution control devices.

4. That the unit will adopt cleaner technology thereby reducing pollution
load of the unit

5. That the unit will comply with the standard for discharge of effluents
from textile industry as per notification 10.10.2016 issued by Ministry of
Environment, Forest and climate change and directions issued by CPCB
vide letter no. B-400/PCI-111/2016-17/28067 dated 28.11.2016 under
section 18(1)(b) of Water (Prevention & Control of pollution Act, 1974).
6. That the unit will not made any expansion within existing plant without
prior permission of the Board.

7. That the unit will not add any water and air polluting activity which
results in increase in pollution load of the industry without prior
permission of the Board.

8. That the unit will apply for renewal of Consent to operate (CTO) 90
days earlier before the expiry previous consent to operate obtained from
the Board.

9. That the unit will deposit the balance consent CTO fee as per
schedule.

10 That unit will renewed the agreement with GEPIL for disposal of
hazardous waste before expiry of previous agreement.

11. That unit will submit the compliance report of conditions of consent to
operate granted by the Board yearly failing which consent to operate
granted by the Board will be revoked.

12. That the CTO so granted shall become invalid in case of violation of
any of the Environment Laws/policy of the Board/Rules/conditions.

Regional Officer

For and On Be'half of the Chairman
Haryana State Pollution Control Board.
Panipat
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Amnexuse. — R 1Y,

Indian-Non Judicial Stamp
Haryana Government

1
| Non Judicial
|

Date: 21/01/2017

e

Certificate No. EQU2017A1662 mmiﬂl!ﬂlinﬂﬂ §}amg‘0uiy Paid: %50
GRN No. 22609975 m]ﬂ][mﬂﬁmgl Penalty : Z0

(kL feen Oy

Seller / First Party Detail I

Name: Gepil Har }

H.No/Floor - Na Seclor/Ward : Na LandMark : Pali Ii

City/Village : Faridabad Dislrict :  Faridabad State : |

Phone: 97118590001 i
Buyer / Second Party Detail

Name : Lepro Herbals Pvtitd

H.No/Floor . Na Sector/Ward : Na LandMark :  Jhattipurgtroad

City/Village: Jhattipur District :  Panipat State: Haryana

Phone . 988667201 1

Purpose :  Client Agreement for waste lifting

The authenticity of this document can be verified by scanning this QrCode Through smart phona or on the website https:/egrashry.nic.in

ADDENDUM AGREEMENT

GUJARAT ENVIRO PROTECTION AND INFRASTRUCTURE (HARYANA) PVT. LTD., a Company
incorporated and registered under the provisions of the Companies Act, 1956 and having its
registered office at 370, SV P Road, Shop 8, Plot 384, Cigaretwala Bldg. Opp. CBI Prathna Samaj,
Nr. Harkishandas Hospital, Mumbai (Maharashtra) [herein after referred to as GEPIL (Haryana)
which expression shall unless repugnant to the context or meaning thereof shall mean and
include its successors, representatives and permitted assignees etc.] of the First part;

AND

Lepro Herbals Pvt. Ltd. a company incorporated and registered under the Companies Act, 1956,
located at Village — Jhattipur, G. T. Road, Panipat, Haryana and having its registered Office at 311,
Empire Plaza, M.G. Road, Sultanpur, New Delhi (hereinafter referred to as the Client which
expression shall unless repugnant to the context or meaning thereof, mean and include its
successors and assigns) of the Second Part.

For LEPRO HER%LMITED

AUTHORISED SIGNATORY
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WHEREAS:

A. GEPIL (Haryana) has entered into an agreement dated 14" Aug, 2015 & addendum
agreement dated 23" June 2016 with the Client for collection, reception, transportation,
treatment and disposal of Hazardous Waste generated from Client. In accordance with
Hazardous Waste(Management, Handling and Transboundry Movement) Rules 2016 and
its subsequent amendments thereof as per the terms contained in the said agreement
(“the HW Agreement”).

B. Client has represented that they wants to add further one more hazardous waste for
treatment & disposal through GEPiL, TSDF.

C. Now, the parties have further negotiated on the terms contained in the HW Agreement,
therefore Lepro Herbals Pvt. Ltd. and GEPIL intends to amend the scope of the HW
Agreement as given below.

NOW THEREFORE IN CONSIDERATION OF THE MUTUAL COVENANTS AND PROMISES HEREIN
CONTAINED, IT IS HEREBY AGREED BY AND BETWEEN THE PARTIES AS FOLLOWS:

1. That Client and GEPIL (Haryana) mutually agree that the Clause No.5.1, 10.1 & 11.1 of the

agreement dated 14" Aug, 2015 & addendum agreement dated 23 June 2016 shall be
modified by the new Clause no. 5.1, 10.1 & 11.1 that reads as under.

5.1 The Treatment and Disposal charges for various types of hazardous wastes are
mentioned in Schedule | to this Agreement. The Treatment & Disposal Charges applicable
under this Agreement for different types of wastes generated by the client are as follows:

Sr.No. mTypes Of Waste | Treatment & Disposal__gharg_e_sfks. Per MT)
oI 5 Lo e v
2 | Silica 1,434=00 i
3 ~ Used CFL & Tube Light ~ 6,112=00
4 Process Oil 11,477=00 |
= process Stugge | ]

10.1 Subject to conditions mentioned under Clause 3.2 the Client agrees to send on
firm basis to GEPIL (Haryana),its own Hazardous Waste subject to maximum of 0.088 MT
per day (26.60=00 MT per annum), which will be called the Contracted Quantity.

11.1 The client shall effect arrangement to make the payment of interest free Security
Deposit of Rs. 1,12,729=00 (Rupees One Lac Twelve Thousand Seven Hundred Twenty Nine
Only) equivalent to Treatment & Disposal charges of its Hazardous Waste for two months of
Contracted Quantity that shall always be maintained at a value twice

:

.Q/{’WROHERBAL' RJVATE LIMITED

ST

i
%LéTHORISED SIGNATORY



Transportation. Treatment & Disposal Charges for one vehicle load waste. The said amount
of interest free Security Deposit will be refunded only on the termination of this Agreement
after adjusting other/pending claims of GEPIL (Haryana) against the Client, if any.

2.

That this Addendum Agreement shall be executed in one original (Kept by the “GEPIL

(Haryana)”) and one copy (kept by “Client”) and both shall be treated as original

agreement for all purposes.

same and unchanged.

That all other terms and conditions stipulated under the HW Agreement shall remain

IN WITNESS WHEREOF , the Parties have executed this Agreement on the date first ahove

written :

For Gujarat Enviro Protection & Infrastructure
(Haryana) Pvt. Ltd. = :

L

Witness:
Sawsl MLl

Boltl ooV, DLP Placse A/
meam.

& g £y v el ](é"ﬁ’] in
ﬁ,ﬂ y S§¢ '1
$

Pro
G,-\r%y

ITED
for LEPRO HERBAL JPR VATE LIM
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